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CPC 350/104/2016 	 Date of order: 3.2.2017 

(OA 350/476/2014) 

Coram: 	Hon'ble Mr. A.K.Patnaik, Judicial Member 

Hon'ble Ms. Jaya Das Gupta, Administrative Member 

.1 

/ 

For the applicant 	: 	Mr.N.Roy, counsel 

For the respondents 	: 	Mr.L.K.Chatterjee, counsel 
Mr.B.L.Gangopadhyay, counsel 

0 R D ER (ORAL) 

Mr.A.K,Patnaik, J.M. 

Heard 	Mr. 	N.Roy, 	counsel for 	the applicant and Mr.L.K.Chatterjee, 

leading 	Mr.B,LGangopadhyay, ld. Counsel for the 	alleged 

contemnors/ respondents. 

The contempt petition has been filed alleging wilful and deliberate 

violation of the order of this Tribunal passed in OA 350/476/2014 on 

11.12.2015,  

Mr.L.K.Chatterjee as well as Mr.B.LGangopadhyay, ld. Counsel for the 

alleged contemnors submitted that by virtue of an order dated 8.4.20 16 passed 

by Hon'ble High Court, Calcutta in WPCT No. 62 of 2016 the order dated 

11.12.2015 passed in OA 350/476/2014, was set aside and the Original 

Application was remanded to the Tribunal for hearing afresh. But we find that 

the said order is in respect of one Mukesh Pandey whereas the applicant in this 

contempt petition and the OA is Ratan Lal Das. 

On query, Mr.L.K.Chatterjee, id. Counsel for the alleged contemnors 

submitted that Mr.Mukesh Pandey was a party respondent in the OA 

350/476/2014 and he challenged the order passed by the Tribunal in the said 

OA before the Hon'ble High Court of Calcutta in WPCT No. 62/2016. 
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5. 	As the order dated 11.12.2015 passed in OA 350/476/2014 passed by 

the Tribunal has been set aside by the Hon'ble High Court of Calcutta, as on 

date no contempt exists. Accordingly the Contempt Prôceedirg is dropped. 

Notices, if any issued, are hereby discharged. 
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(JAYA DAS GUPTA) 	 (A.KPATNAIK) 

	

MEMBER (A) 	 MEMBER (J) 
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